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IN THE INCOME TAX APPELLATE TRIBUNAL
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BEFORE SHRI RAJPAL YADAY, JUDICIAL MEMBER &
SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER

gt 3drer §/1.T.A. No.2397/Ahd/2016
(fraRor a¥ / Assessment Year : 2013-14)

Dhruvi Pharma Pvt.Ltd. ga#/ | The DCIT
302, Iscon Mall vs. | Circle-1(1)(2)
Star India Bazar Ahmedabad

Jodhpur Char Rasta
Satellite, Ahmedabad

TTdT or@r &./sir3ns3ny @./PAN/GIR No. : AABCD 3983 H

(3rdremreft /A ppellant) .. (9cg2ff / Respondent)

3rdremedt 31X @/ Appellant by Shri Hemanshu Shah, AR
geadf &1 31X @Respondent by : Shri Rajdeep Singh, Sr.DR

geas & a@ /| Date of Hearing 03/04/2018
givor & ar@ /Date of Pronouncement 05/04/2018

3T / ORDER

PER PRADIP KUMAR KEDIA - AM:

The captioned appeal has been filed by the Assessee against the
appellate order of the Commissioner of Income Tax(Appeals)-VIII,
Ahmedabad [CIT(A) in short] dated 23/08/2016 relevant to Assessment
Year (AY) 2013-14.
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2. The grounds of appeal raised by the Assessee read as under:-

1. In law and in the facts and circumstances of the Appellant’s
case, the ld.CIT(A) has grossly erred in points of law and facts.

2. In law and in facts and circumstances of the Appellant’s case,
the learned CIT(A) has grossly erred in confirming
disallowance of late payment of ESIC for Rs.37,222.

3. In law and in facts and circumstances of the Appellant’s case,
the learned CIT(A) has grossly erred in charging interest
u/s.234C of Income-tax Act for Rs.39,517.

4. In law and in facts and circumstances of the Appellant’s case,
the learned CIT(A) has grossly erred in giving credit for total
tax paid of RS.19,27,921 instead of Rs.24,15,814.

3. Ground No.l is general in nature, therefore not adjudicated

separately.

4. Ground No.2 concerns disallowance u/s.36(1)(va) r.w.s.2(24)(x)
towards late payment of ESIC amounting to Rs.37,222/-. The issue is
covered against the assessee by the decision of the Hon’ble Gujarat High
Court in the case of Gujarat State Road Transport Corporation reported in
366 ITR 170 (Guj.). Thus, no interference with the order of the CIT(A)

is called for. Ground No.2 is accordingly dismissed.
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5. Ground No.3 concerns charging of interest under s.234-C of the
Income Tax Act, 1961. It was fairly submitted on behalf of the assessee
that such levy of interest is not appealable before the ITAT. Thus, the

ground No.3 of the assessee’s appeal is dismissed as not pressed.

6. Ground No.4 concerns short credit given by the Assessing Officer
(AO) for taxes paid. It is submitted on behalf of the assessee that the
issue is not appealable and the assessee is not in a position to lead

evidence at present. Ground No.4 is accordingly dismissed as not

pressed.
7. In the result, appeal of the assessee is dismissed.
| This Order pronounced in Open Court on 05/ 04/2018 |
Sd/- Sd/-
(ITSTATer TTEd) (FET FAR i)
AT & oET HeE
(RAJPAL YADAYV) ( PRADIP KUMAR KEDIA )
JUDICIAL MEMBER ACCOUNTANT MEMBER

Ahmedabad; Dated 05/ 04 /2018

AMaIR, a.[9./7.c. nvaR Sr PS
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e @t gfafaf 3rEf&d/Copy of the Order forwarded to :

3TTeIreft / The Appellant

gcgft / The Respondent.
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3TIRY W(m) / The CIT(A)-1, Ahmedabad

o gfafafd, smaet rdeir 31fewor, 3gHAGEE / DR, ITAT, Ahmedabad

IS Brset / Guard file.

S

3m&ATER/ BY ORDER,

Feaifad 9fd //True Copy//

suraeras wsher (Dy./Asstt.Registrar)
HIHT el AV, WgHEETE / ITAT, Ahmedabad



